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CBntral Administrative Tribunal, y)

Circuit Bench,lucknow, >
0.A No, 130 of 1991. |
Abhinash Chand Srivastava ; Applicant,
Veg%us.
Union Of India & Others f,... Respondents.
Date 25.4.91. |

Hon'ble Mr,D.K.Acqmwala T iMe
Hon'ble Mr, K. Ohayya. A, M,/
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Th@;appllcatlon under section 19 of the
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2 The facts arq'that'the applicant was posted
S “+as Carpet Training Officer at Allahabad and Traﬁsferred
BN to Seondha,District Ditiya{M¢P) vide order dated
;1,3,91. served on thé appli~ant On 18.3,9%, The
transfer order was challenged vide OeA No, 307/91.
;@he said petition was'disﬁised vide judgment dated
12.4,91. | : | |
3. The ap%liéané has challenged the suspension
drder and sought an interim relief for staying the
operation of suspenséén orier, |
A 4o We have not gone into the merits of the case
on account of quk of jurisdiction of Cirecuit Banch, |
Lucsnow o ente#tain this peéition. Tha applicént was
last posted at Allahabad and his present posting is a
Seondha Distrlat.Datiya(M.P} o Therefore the place of
posting withld the meaning of Rule 6 of the
Adm;nistratlvé Tribunals Act is Seondha, Distrlct
Datiya (M.P)¢ As such, ordinarily the apsljvation h
be f£iled at the place of po&txng of a aovernssnt S
However, it'was conteneded that since thn order w2
served at the residence of the applicant at.Allah
cause of aétion arome at Allahabad, It may be so;
have not ggne into that question. Howaver. it’ ra
a fact that Circuit Bench, Jucknow is exercisi#i
juridisdiction in respsot of Districts of over




the juriddiction O<

High Court extznds. In tha; circumstances,

rriicant has to choose the fo
petition 1f so desired present it be fore
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N the Bench having the jurisdiction.
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